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C.N.142.1992.TREATIES-l (Annex) 

ANNEX 

AMENDMENTS TO THE CONVENTION ON THE IN~rERNATIONAL MARITIME ORGANIZATION 
(INSTITUTIONALIZATION OF THE FACILITATION COMMITTEE) 

Article 11 

The text is replaced by the following: 

The Organization shall consist of an Assembly. a Council, a Maritime 
Safety Committee, a Legal Committee, a Marine Environment Protection 
Committee, a Technical Co-operation Committee, a Facilitation Committee and 
such subsidiary organs as the Organization may at any time consider necessary; 
and a Secretariat. 

Article 15 

The text of paragraph (1) is repl~~: 

(1) To take decisions in regard to c10nvening any international 
conference or following any other appropriate procedure for 
the adoption of international co:nventions or of amendments to 
any international conventions which have been developed by the 
Maritime Safety Committee, the Lc;!gal Committee, the Marine 
Environment Protection Committee" the Technical Co-operation 
Committee, the Facilitation Committee, or other organs of the 
Organization. 

Article 21 

The text is replaced bJr the following:: 

(a) The Council shall consider the dl~aft work programme and budget 
estimates prepared by the Sel::retary-General in the light of the 
proposals of the Maritime Safety Committee, the Legal Committee, 
the Marine Environment Protection Committee, the Technical 
Co-operation Committee, the Facilitation Committee and other 
organs of the Organization and, t:aking these into account, shall 
establish and submit to the· Assembly the work programme and budget 
of the Organization, having regaI"d to the general interest and 
priorities of the Organization. 

(b) The Council shall receive the reports, proposals and 
recommendations of the Maritime Safety Committee, the Legal 
Committee, the Marine Environment. Protection Committee, the 
Technical Co-operation Committee, the Facilitation Committee 
and other organs of the Organization and shall transmit them to 
the Assembly and, when the Assembly is not in session, to the 
Members for information, together with the comments and 
recommendations of the Council. 
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(c) Matters within the scope of articles 28, 33, 38, 43 and 48 shall 
be considered by the Council only after obtaining the views of 
the Maritime Safety Committee, the Legal Committee, the Marine 
Environment Protection Committee, the Technical Co-operation 
Committee or the Facilitation Committee, as may be appropriate. 

Article 25 

The text of paragraph (b) is replaced by: 

(b) Having regard to the provisions of part XVI and to the relations 
maintained with other bodies by the respective Committees under 
Articles 28, 33, 38, 43 and 48, the Council shall between sessions 
of the Assembly, be responsible for relations with other 
organizations". 

PART XI 

A new text is inserted. as followQ: 

The Facilitation Committee 

A!:.tic1 e 47 

The Facilitation Committee shall consist of all the Members. 

The Facilitation Committee shall consider any matter within the scope 
of the Organization concerned with the facilitation of international maritime 
traffic and in particular shall: 

(a) Perform such functions as are or may be conferred upon the 
Organization by or under international conventions for the 
facilitation of international maritime traffic, particularly 
with respect to the adoption and amendment of measures or other 
provisions, as provided for in such conventions. 

(b) Having regard to the provisions of Article 25, the Facilitation 
Committee, upon request by the Assembly or the Council or if 
it deems such action useful in the interests of its own work, shall 
maintain such close relationr.hip with other bodies as may further 
the purposes of the Organization. 

/« .. 
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Articl!~ 49 

The Facilitation Committee shall submit to the Council: 

(a) Recommendations and guidelines which the Committee has developed. 

(b) A report on the work of the Con~ittee since the previous session of 
the Council. 

ArticlE~ 

The Facilitation Committee shall meet at least once a year. It shall 
elect its officers once a year and shall adopt its own Rules of Procedure. 

Notwithstanding anything to the contrary in this Convention, but subject 
to the provisions of Article 47, the Facilitation Committee, when exercising 
the functions conferred upon it by or under any international convention or 
other instrument. shall conform to the relevant provisions of the convention 
or instrument in question. particularly as regards the rules governing the 
procedures to be followed. 

~rticle 56 (renumbered as Article 61) 

The text is replaced by the follo",1..n!;;: 

Any Member which fails to discharge its financial obligation to the 
Organization within one year from the c1atle on which it is due shall have 
no vote in the Assembly. the Council. the Maritime Safety Committee. the 
Legal Committee. the Marine Environment P:rotection Committee. the Technical 
Co-operation Committee or the Facilitatiol'l Committee unless the Assembly. at 
its discretion. waives this provision. 

Article 57 (renumbered as Article 62) 

The text is replaced by the (ollowinsp 

Except as otherwise provided in the Convention or in any international 
agreement which confers functions on the J.ssembly. the Council. the Maritime 
Safety Committee, the Legal Committee. thE~ Marine Environment Protection 
Committee. the Technical Co-operation Committee. or the Facilitation 
Committee. the (ollowing provisions shelll apply to voting in these organs: 

(a) Each Member shall have one vote. 

(b) Decisions shall be by a majority vote of the Members present 
and voting and. for decision!; wh.ere a two-thirds majority vote 
is required, by a two-thirds majority vote of those present. 
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(c) For the purpose of the Convention, the phrase "Members present and 
voting" means Members present and casting an affirmative or negative 
vote. Members which abstain from voting shall be considered as 
"not voting". 

Consequential amendments 

Articles 5. 6 and 7 

The references to Article 71 are replaced by references to Article 76. 

Article 8 

The reference to Article 72 is replaced by a reference to Article 77. 

Article 15 

The reference in paragraph (g) to Part XII is replaced by a reference to 
Part XIII. 

Article 25 

The reference in paragraph (a) to Part XV is replaced by a reference to 
Part XVI. 

fju,ts XI t.o XX 

Parts XI to XX are renumbered as Parts XII to XXI. 

Articles 47 t.o 77 

Articles 47 to 77 are renumbered as Articles 52 to 82. 

Art.icle 66 (renumbered as Art.icle 71) 

The reference to Article 13 is replaced by a reference to Article 78. 

Appendix II 

The reference in the heading to Article 65 is replaced by a reference to 
Article 70. 

Article 67 and 68 (renumbered as Art.icles 72 and 73, respect.ively) 

The references to Article 66 are replaced by references to Article 71. 

Article 70 (renumbered as Article 75) 

The reference to Article 69 is replaced by a reference to Article 74. 

I ••• 
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Article 72 (renumbered as Article 77) 

The reference in paragraph (d) to Article 71 is replaced by a reference 
to Article 76. 

Article 73 (renumbered as Article 78) 

The reference in paragraph (b) to Article 72 is replaced by a reference 
to Article 77. 

Article 74 (renumbered as Article 79) 

The reference to Article 71 is replaced by a reference to Article 76. 

/ ... 
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ANNEXE 

AMENDEMENTS A LA CONVENTION PORTANT CREATION DE 
L'ORGANISATION MARITIME INTERNATIONALE 
(INSTITUTIONNALISATION DU COMITE DE LA 

SIMPLIFICATION DES FORMALITES) 

Remp1acer Ie texte de l'article 11 par ce sui suit: 

"L'Organisation 'comprend une Assemblee, un Conseil, un Comite de la 
securite maritime, un Comite juridique, un Comite de 1a protection du milieu 
marin, un Comite de la cooperation technique, un Comite de la simplification 
des forma1ites et tels organes subsidiaires que l'Organisation estimerait a 
tout moment necessaire de creer, ainsi qu'un Secretariat." 

Article 15 

Remplacer Ie texte du paragraphe 15 1) par ce sui suit : 

"I) decider de reunir une confere~ce internationa1e ou de suivre toute 
autre procedure appropriee pour l'adoption des conventions 
internationales ou des amendements a des conventions internationales 
elabores par Ie Comite de 1a securite maritime, Ie Comite juridique, 
Ie Comite de la protection du milieu marin, Ie Comite de la 
cooperation technique, Ie Comite de la simplification des forma1ites 
ou far d'autres organes de l'Organisation;" 

Article 21 

Remplacer Ie texte de l'article par ce sui suit: 

"a) Le Conseil examine Ie pro jet de progranune de travail et les 
previsions budgetaires prepares par Ie Secretaire general a la 
lumiere des propositions du Comite de la securite maritime, du 
Comite juridique, du Comite da la protection du milieu marin, du 
Comite de la cooperation technique, du Comite de la simplification 
des formalites et d'autres organes de l'Organisation et il en tient 
compte pour etablir et soumettre a l'Assemblee Ie progranune de 
travail et Ie budget de l'Organisation, eu egard.a l'interet general 
et aux priorites de 1 'Organisation. 

/ ... 
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b) Le Copseil re90it les rapports. les propositions et les 
recommandations du Comite de 1a securite maritime, du Comite 
juridique, du Comite de la protection du milieu marin, du Comite de 
la cooperation technique et du Comite de la simplification des 
formalites, ainsi que d'autres organes de 1 'Organisation, Illes 
transmet a l'Assemblee et, si l'Assemblee ne siege pas, aux Membres, 
pour information, en les accompagnant de ses observations et de ses 
recommandations, 

c) Le Conseil n'examine les questions relevant des articles 28, 33, 38 
43 et 48 qu'apres avoir consuite Ie Comite de la securite maritime, 
Ie Comite juridique. le Comite de la protection du milieu marin. le 
Comite de la cooperation technique ou le Comite de la simplification 
des formalites suivant le cas," 

Articl!LZ.5 

Remplacer Ie texte du paragraphe 2S b) par ce gui suit : 

"b) Compte tenu des dispositions de la partie XVI et des relations 
entretenues avec d'autres organismes par les comites respectifs en 
vertu des articles 28, 33, 38. 43 et 48, Ie Copsell assure entre les 
sessions de l'Assemblee les relations avec les autres organisations," 

lnserer Ie nouveau texte ci-apres : 

Comite de la simplifir&tion des formalites 

Artick..i1. 

Le Comite de la simplification des f()rmalites se compose de tous les 
membres, 

Article ..i.ll 

Le Comite de la simplificativn des formalites examine toutes les 
questions qui relevent de la competence de l'Organisation dans Ie domaine de 
la simplification des formalites liees au traflc maritime international. et 
plus particulierement : 

a) exerce les fonctions conferees au sus~eptibles d'etre conferees a 
l'Organisation aux termes ou en veltu de conventions internationales 
visant a faciliter Ie trafic maritime international, notamment en ce qui 
concerne l'adoption et la modification de mesures ou d'autres 
dispositions. conformement aux dispositions desdites conventions: 

b) compte terlU des dispositions de l'article 25, le Comite de la 
Simplification des formalites, a la demande de l'Assemblee et du CODseil 
ou s'il Ie juge utile dans l'inter~t de ses propres travaux, maintient 
avec d'autres organismes des rapports etroits propres a promouvoir les 
buts de 1 'Organisation. 
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Article 49 

Le Comite de 1a simplification des forma1ites soumet au Consei1 

a) 1es recommandations et 1es directives qu'i1 a e1aborees; 

b) 1e rapport sur 1es travaux du Comite depuis 1a derniere session du 
Consei1. 

Article 50 

Le Comite de 1a simplification des formalites se reunit au moins une fois 
par an. 11 e1it son Bureau une fois par an et adopte son reg1ement interieur. 

Nonobstant toute disposition contraire de 1a presente Convention, mais 
sous reserve des dispositions de l'artic1e 47, 1e Comite de 1a simplification 
des forma1ites, lorsqu'il exerce les fonctions qui lui ont ete attribuees aux 
termes ou en vertu d'une convention internationa1e ou de tout autre 
instrument, se conforme aux dispositions pertinentes de cette convention ou de 
cet instrument, notamment pour les regles de procedure a suivre." 

Article 56 (renumerote 61) 

Remplacer Ie texte de 1'article par ce gui suit 

"Tout Membre qui ne remplit pas ses obligations financieres vis-a-vis de 
l'Organisation dans un delai d'un an a compter de 1a date de leur echeance n'a 
droit de vote ni a l'Assemb1ee, ni au Conseil, ni au Comite de la securite 
maritime, ni au Comite juridique, ni au Comite de la protection du milieu 
marin, ni au Comite de la cooperation technique, ni au Comite de la 
simplification des forma1ites; l'Assemblee peut toutefois, si e11e le desire, 
deroger a ces dispositions." 

Article 57 (renumerate 62) 

Remplacer Ie teRte de l'article par ce gui suit: 

"Si la Convention ou un accord international conferant des attributions a 
l'Assemblee, au Conseil, au Comite de 1a securite maritime, au Comite 
juridique, au Comite de la protection du milieu marin, au Comite de la 
cooperation technique ou au Comite de la simplification des forma1ites n'en 
dispose pas autrement, le vote dans ces organes est regi par 1es dispositions 
suivantes 

a) Chaque Membre dispose d'une voix, 

b) Les decisions sont prises a 1a majorite des Membres presents et 
votants, et, lorsqu'une majorite des deux tiers est requise, a une 
majorite des deux tiers des Membres presents. 

i . .. 
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c) Aux fins de la presente Convention, l'expression "Membres presents 
et votants" signifie Membres p'resents et exprimant un vote 
affirmatif ou negatif. Les Membres qui s'abstiennent sont consideres 
comme "ne votant pas ..... 

Amendements correspondants 

Articles 5. 6 at 7 

Remplacer les references a 1 'articlE' 71 par des references a l'article 76. 

Article 8 

Remplacer la reference a l'article 72 par une reference a l'article 77. 

Article 15 

A l'alinea g), remplacer la reference a la partie XII par une reference a 
la partie XIII. 

Article 25 

A l'alinea a), remplacer la reference a la partie XV par une reference is 
la partie XVI, 

Parties XI a xx 

Renumeroter les parties XI is XX qui c:teviennent les parties XII a XXI. 

Articles 47 is 77 

Renumeroter les articles 47 is 77 qui deviennent les articles S2 a 82. 

Article 66 {renumerote article 71) 

Remplacer 1a reference a l'article 73 par une reference a l'article 78, 

Annexe II 

Dans Ie sous-titre. remplacer la reference a l'article 65 par une 
reference is l'article 70. 

Articles 67 et 68 (renumerotes articles 7~ et 73 respectiyement) 

Remplacer les references a l'article 66 par des references a I'article 71. 

Article 70 (renumerate article 75) 

Remplacer la reference a l'article 69 par une reference is l'article 74. 

I 
I , , • 



- 10 -

Article 72 (renumerate article 77) 

A l'alinea d), remplacer 18 reference a l'article 71 par une reference a 
l'article 76, 

Article 73 (renumerate article 78) 

A l'alinea b), remplacer la reference a l'article 72 par une reference a 
l'article 77, 

Article 74 (renumerate article 75) 

Remplacer la reference a l'article 71 par une reference a l'article 76, 

/ ... 
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ANI!CCO 

INNIENDAS AL CONVENIO CONSTITUTIVO DE LA ORGANIZACIOH MARITIMA INTERNACIONAL 
(INSTITUCIONALlZACION DEll. COMITE DE FACILITACION) 

Articulo 11 

11 testo se sustituye por el siguiente: 

La Organizacion estara constituida. por una Asamblea. un Consejo, un 
Coaita de Seguridad Karitima. un Comit.! Juridico. un Comite de Proteccion del 
Redio Marino, un Comita de Cooperacion Tecnica, un Comita de Facilitacion y 
101 organos ausiliares que la Organizac:ion juzgue necesario crear en cualquier 
moaento, y una Secretaria. 

Articulo 15 

11 testo del parrafo 1) se sustituye por el siguiente: 

1) decidir en cuanto a la convoc:acion de. toda conferencia internacional 
o a la adopcion de cualquier otro procedlmiento idoneo para la 
aprobacion de convenios intel~nacionales 0 de enmiendas a 
cualesquiera convenios internacionales que bayan sido preparados por 
el Co_ita de Seguridad Karitl.ma, el ComiU Juridico. el comite de 
Proteccion del Kedio Karino, el Comita de Cooperacion Tecnica. el 
Comita de Vacilitacion u otrc,s organos de la organizacion. 

Articulo 21 

11 testo se sustituye por el siguil.!.!!1!.: 

a) 1£1 Consejo euminara los prol,ectos de program. de trabajo y de 
presupuesto preparados por ell Secretario General considerando las 
propuestas del Comita de Segllridad Karitima, el Comita Juridico, el 
Comi te de Proteccion del Kedilo Marino. e1 Comite de Cooperacion 
Tecnica, el Comite de Facilil;acion u otros organos de la 
Organizacion y, teniendo eStlLS presentes, establecera y sometera a 
1& consideracion de 1& Asamblea el programa de trabajo y el 
presupuesto de la Organizacic)n, babida cuenta de los intereses 
generales y prioridades de la Organizacion. 

b) Kl Consejo se hara cargo de los infor_es. propuestas y 
recomendaeiones del Comita de! Seguridad Karitima, el ComiU 
Juridieo, el Comite de Protec:cion del Kedio Karino. el Comita de 
Cooperacion Teeniea, el Comil;e de FacUitacion u otros organos de 1a 
Organizaeion y, junto con sus propias observaciones y 
recomendaeiones, 108 transmil;ira a la Asamble. 0, si esta no esta 
reunida. a los Kiembros, a nnes de informacion. 
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c) Las cuestiones regidas por los articu10s 28, 33, 38, 43 Y 48 no 
seran examinadas p~r e1 Consejo hasta conocer 1a opinion del Comite 
de Seguridad Haritima, e1 Comite Juridico, e1 Comite de Proteccion 
del Hedio Harino, el Comite de Cooperacion Tecnica 0 e1 Comite de 
Facilitaci6n, segun proceda. 

Articulo 25 

HI texto del parrafo b) se sustituye por e1 siguiente: 

b) Habida cuenta de 10 dispuesto en 1a parte XVI y de las relaciones 
que con otros organismos mantengan los correspondientes Comites en 
virtud de los articulos 28. 33, 38, 43 Y 48, en el tiempo que medie 
entre periodos de sesiones de la Asamblea el consejo sera 
responsable del mantenimiento de re1aciones con otras organizaciones. 

PARTE XI 

Se intercala e1 nuevo texto siguiente: 

Comite de Facilitacion 

Articulo 47 

HI Comite de Facilitacion estara integrado p~r todos los Hiembros. 

Articulo 48 

HI Comite de Facilitacion examinara todas las cuestiones que sean 
competentia de 1a Organizacion en relacion con la facilitacion del trafico 
maritimo internaciona1 y, de modo especial: 

a) desempenara las funciones que a la Organizacion Ie hayan sido 0 
puedan serle conferidas por aplicacion directa de convenios 
internacionales relativos a la facilitacion del trafico marilimo 
internaciona1, especialmente respecto de la aprobacion y enmiendas 
de reglas u otras disposiciones, de conformidad con tales convenios; 

b) habida cuenta de 10 dispuesto en el articulo 25, el Comile de 
Facilitacion, a peticion de la Asamblea 0 del Consejo 0 si se estima 
que esto redundara en beneficio de su propia labor, mantendra con 
otros organismos la estrecha re1acion que pueda fomentar los 
objetivos de 1a Organizacion. 

Articulo 49 

El Comite de Facilitacion sometera a la consideraci6n del Consejo: 

a) las recomendaciones y directrices que el Comite haya preparado; 

b) un infonme acerca de la labor desarrollada por el Comite desde 1a 
ce1ebracion del precedente periodo de sesiones del Consejo. 

/ ... 
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Articuli:> 50 

El ComHe de' Facilitaci6n se reunlra por 10 menos una vez al ano. 
Elegira anualmente su Hesa y establecera su Reglamento interior. 

Articulc) 51 

No obstante 10 que en contrario pueda figurar en el presente Convenio, 
pero a reserva de 10 dispuesto en el articulo 47, el Comite de Facilitaci6n se 
ajustara, en el ejercicio de las funciones que Ie hayan side conferidas por 
ap1icacion directa de cua1quier convenio internaciona1 0 de otro instrumento, 
o en virtud de 10 dispuesto en estos, a las pertinentes disposiciones del 
convenio 0 instrumento de que se trate, especia1mente respecto de las reglas 
que rijan e1 procedimiento ap1icable. 

Articulo 56 (pasa a ser articulo 61) 

E1 texto se sustituye por el siguiente: 

Todo Hiembro que incumpla las obliga.ciones financieras que tenga 
contraidas con la Organizacion transcurrido un ano desde 1a fecha de 
vencimiento de aqutH1as, carecera de voto, en 1a Asamb1ea, e1 Consejo, 
el Comite de Seguridad Haritima, e1 Comite Juridico, e1 Comite de Protecei6n 
del Hedio Harino, e1 Comite de Cooperacion Tecnica y e1 Comite de 
Facilitacion, a menos que la Asamblea, si 10 juzga oportuno, decida eximir del 
cumplimiento de esta disposicion. 

Articulo 57 (pasa a ser articulo 62) 

E1 texto se sustituye por el siguiente: 

Salvo disposicion expresa en otro sentido que pueda figurar en e1 
presente Convenio 0 en cua1quier acuerdo internaciona1 que confiera funciones 
a la Asamblea, a1 Consejo, al Comite de Seguridad Haritima. a1 Comite 
Juridico. a1 Comite de Proteccion del Hedio Harino, a1 Comite de Cooperaei6D 
Tecnica 0 a1 comite de Facilitacion, la v'otacion en estos organos estara 
regida por las disposiciones siguientes: 

a) cada Hiembro tendra un voto; 

b) las decisiones se tomaran por II:layoria de votos de los Hiembros 
presentes y votantes y, aque11as para las cua1es se neceslte una 
mayoria de votos de dos tercios, por una mayoria de dos tercios de 
108 Hiembros presentes. 

c) a los efectos del presente Convenio, la expreSlon "Hiembros 
presentes y votantes" significa Hiembros presentes que emitan un 
voto afirmativo a negativo. Los Hiembros que se abstengan de votar 
8e consideraran como "no votantes". 

Enmiendas consiguientes 

Articulos 5. 6 Y 7 

Las referencias al articulo 71 se suslituyen por referencias al 
articulo 16. 

I . .. 
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Articulo 8 

La referencia al articulo 72 se sustituye por una referencia al 
articulo 77. 

Articulo 15 

La referencia que se hace en el parrafo g) a la parte XII se sustituy. 
por una referencia a la parte XIII. 

Articulo 25 

La referencia que se hace en e1 parrafo a) a la parte XV se sustituye por 
una referencia a la parte XVl. 

Partes XI a XX 

Las partes XI a XX pasan a ser partes XII a XXI. 

Articulos 47 a 77 

Los articulos 47 a 77 pasan a ser articulos 52 a 82. 

Articulo 66 (ahora articulo 71) 

La referencia al articulo 73 se sustituye por una referencia al 
articulo 78. 

Apendice II 

La referencia que se hace en e1 titulo al articulo 65 se sustituye por 
una referencia al articulo 70. 

Articulos 67 Y 68 (ahora articulos 72 y 73. respectivamente) 

Las referencias al articulo 66 se sustituyen por referencias al 
articulo 71. 

Articulo 70 (ahora articulo 15) 

La referencia al articulo 69 se sustiluye por una referencia al 
articulo 74. 

Articulo 72 (ahora articulo 17) 

La referencia en el parrafo d) al articulo 77 se sustituye por una 
referencia al articulo 76. 

Articulo 73 (ahora articulo 78) 

La refereneia en el parrafo b) al articulo 72 se sustituye por una 
referencia al articulo 77. 

Articulo 74 (ahora articulo 79) 

La referencia al articulo 71 se sustituye por una referencia al 
articulo 76. 




